
IN THE CENTRAL ADMIN IS TR4 TIVE TRIBUNAL
PRINCIPAL BENCH

N£U DELHI

R,A.Mo. 402/93 in Q.A.No. 1661/93. Date  »f d.ciaion

SHRI SUBHA3H CHAND BHATI,
S/q SHRI RAM KISHAN,
R/o 2709, Kucha Challan,
Darya Ganj, New Dalhi-Z

The Medical   Superintendent, Safdarjang Hospiirllf
N eu Delhi.

Direetor General of Health Services,
Office of the Oireetorate General of
Health Services, Nirman Bhauan, Neu Delhi,

Union of India,
Ministry of Health  4 Family Uelfare,
Government of India, Nirman Bhauan,
Neu Delhi (through its Secretary).

ORDER

 This Revieu Petition dated 16.10.93 filed by Shri Subhash

Chander       Bhati seeking revieu of our order in O.A. No. 1661/93

  rendered on 7.9.1993 consisting of   myself and Hen*ble Shri I.K.

Rasgetra, Member (A).

2.  The main thrust of the arguments in the Revieu Petition

is that the applicant uas appointed as Nursing Attendant upon

seleotion uith effeet from 19,7.1991 and, on the plea that the

alleged Middle Class Certificate submitted by the applicant uas

not genuine, he uas disengaged u.e.f. 3.9.1991. The applicant

uas directed to get certificate about the genuineness from

the source. Accordingly, he obtained a duplicate copy of the

certificate from the Head Master of the School and submitted

the same to the authorities. The matter has not at all been

averted to in the judgement and hence it has to be revieued.
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   3* The Q«A. was dismissed on tuo grounds* Firstly, the

applicatien was balatsd ens and barred by linitatlon«

Uith regard to merit, the Tribunal had clearly observed

that the applieant has no case as his appointment  was on

only daily wages for a specific period* Qnos that

period was ever, the Respondents were within their

Jurisdiction not to take him back on duty* This is

Blear from Annexure A-2 engagement order vide dated

19*3*91 which reads as follows

" The     following persons have bean engaged

after their medical examination in order

of merits en Daily Wages   as AttenNursing

    dant at the ofrate lb*  25/- + 0*4* per day

     in this hospital the datew.a.f. shewn against

each  upto 31.8*91. They  will not be paid for

the day they remain absent from duty* •»

On the whole, 14 persons ware appointed*

• There is nothing on record to show that the

•PpUcanf. eeralca u.3 tar.lnatad bacauae .r tha aus-
pecian about tha ganuinanaa. of tha aduoatlon cartifl-

"-iB- AppUcatian. Tharaf.ra.
Puch acontantion cannot b. uphold uhila oonaldarln,
the aaulau patltlon. fba aoapa af tha Paulau .ppUoatlon

vary U.ltad and tha applicant haa not ..da aut any
nau facta/auidanoa In tha Raulau Application.
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5* The parusal of the petition nakos it clsac

that  none of the ingredients as stipulated in Order XLVZI

     Rule 1 CaP.C, have iseen nade out to uarrant   a ofraview

    the order of the Tribunal* ble find that neither any error

         on of tho has been ourthe face record pointed no^ any new

fact has been brought      to eur notice for acalling review

of tho original judgement.

 In facts and    circuastaneee of the case,
uo   do not see any merit in tho Review Application and the

Same is rejected

 (B.S, Wgde;
Hember(3)

(N,V, Krishnan)
Vice-chairman
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